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CENTR2L ADMINISTRATIVZ TRIBUNAL

 CALCUITA BENCH

GA 437/1996

Calcutta, this the 14th day of January, 2003

Hen'ble Smt, Lakshmi Swaminathan, Vige Chairman (J)

Hen'ble shri S5,Biswas, Member (&)

Sonat Kumar Naskar
Sen et Surandra Nath
Naskar werking ror gain

 as Pharmgcist-cum=-Clerk

(Homeo.) in the otfice of
the Centrzl Govt, Health
Scheme, Calcutts residing

at Vill,& P,0,Taldih, ;
P.S.Canning, Distt.240Pgs. ()

(By Advocate Shri S.K.Ghogh )
VERSUS;

1., Union of India service through
the Becretary, Ministry of
Heglth and Family Weltare,
Deptt.er Centrszl Gevt,Health
Scheme, Nirman Bhawan, Nev}
Delhi.

2. The Director (Public Health),
Centrszl Govt.Heglth Scheme,
Nirmagn Bhawan, New Delhi, ’

3. The Deputy Director (Admn.) .
Centrzl Govt, Heglth Schene,
Nirman Bhawan, New Delhi.

4, The Additiungal Director,
Central Gevt, Heglth Scheme,
Salcutta-69

(By Advocate Ms.K,.Banerjee ) |

G RDE R (CRAL)

cee ‘Appl icant

«e. Respondents

(Hon'ble Smt., Lakshmi Swaminsthan, Vice Chairman (J)

Ms K.Banerjee,lcamed comsel ter the respendents

has drawn eur attention te the thice‘} @rgLer dated 9,4,1996

(Annexure X1I)., The relevant :portion of this order reaas

as fcllewssi-

" As per interim decision given .

Centrzgl Administrative Tribdun
Bench in the case of Shri Pran

Vs,
Uniocn of Ingia and Ors.

Vide OA Ne,397/96, it has Been
al <o withheld the recovery ot

by the Hen'ble
. Calcutta
ab Ey.Ghesh.,

decided te
the ever payment




-2e ‘ |
|
made to Shri Sangt Kumar Naskar, Store
Kepper cum Clerk (Homee.) ifrom 16,8, 90 |
in termg of this oftice erder Nes 8-9/Rt,/
662 dated 28,2,1996 and 8-8/96(C) /1816 ‘

dated 14.3,1996 being similar type of
Case, ' 1

However, as per decision of the Hon'ble

CAT enly prospective ettect| shzll be given

te this oftice erder dated| 28,2,% with -
regard te his refixatien e¢f pay in the
ezrlier scale of pay ef Rs, 1200-39-1568~ |
EB-45-2040 w.e.f, 16,8,99 vide this o

office order mentioned -aboye and thig

shall be given effect frem|1.4,96", !

2. Shri 8,K,Ghesh,leamed counsel |fer the applicant
states that he has received a copy of the aforesaid

ofttice srder, .
|

3. In view of the aforesaid Cttice Crder dated

9.4.19%2, nething turther shrvives in this @A, Accerdingly,

, ' . ‘ >
A is digposed of as having! baceme :Lnfq-uctuous.?\/o ;"

| ‘ M\
A o /ZA‘WH i
- ( 8.Biswas ) (Smt,L ek shmi| Swaminathan ) _
Member (2) : Vice Chairman (J) 5




